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(2019) 11 DEL CK 0385

In the Delhi High Court

Case No : Arbitation Petition No. 240 Of 2019

Dr. Sanjeev Bagai APPELLANT

Vs

Manipal Hospitals (Dwarka) Pvt. Ltd. Through Its Chairman, 
Dr. Sudershan Ballal 

RESPONDENT

Date of Decision : 28-11-2019

Acts Referred:
Arbitration & Conciliation Act, 1996 — Section 12

Citation : (2019) 11 DEL CK 0385

Hon'ble Judges : Jyoti Singh, J

Bench : Single Bench

Advocate : Vivek Sibal, Rahul Sharma, Namit Suri

Judgement

Jyoti Singh, J

1. A letter has been received from Mr. Justice Rajendra Menon, Former Chief
Justice of this Court intimating that due to his recent appointment as Chairman
of the Armed Forces Tribunal, he would be unable to conduct further proceedings.

2. Learned counsel for the respondent submits, on instructions from the
respondent, that he has no objection to the appointment of another Arbitrator.

3. With the consent of the parties, Mr. Justice Badar Durrez Ahmed, Former Chief
Justice of Jammu & Kashmir High Court is appointed as a Sole Arbitrator to
adjudicate the disputes between the parties.

4. The address of the learned Arbitrator is as under:

Hon'ble Mr. Justice Badar Durrez Ahmed, Former Chief Justice, Jammu & Kashmir
High Court 14, Friends Colony (West), Block-A, Mathura Road, New Delhi-110065

5. The learned Arbitrator shall give disclosure under Section 12 of the Act before
entering upon reference.

6. Fee of the Arbitrator shall be fixed as per Fourth Schedule of the Act.
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7. Needless to say that the proceedings will continue from the stage at which
they were left by the erstwhile Learned Arbitrator.
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